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Maharashtra National ' Law . University,
Nagpur, an Institution -with .a- students’
centric outlook, was established by the
Government of Maharashtra in 2015. The
University started its academie activities
from August 1, 2016 and is currently in its
9" year of academic pursuits, presently
running  the B.A.LL.B.(Hons.) Five-Year
Integrated Degree Course; B.A.LL.B.
(Honours in Adjudication and Justicing)
Five-Years Integrated Degree Course;
B.B.A.LL.B. (Hons.) Five-Year Integrated
Degree Course, and the One-Year LL.M.'
(Postgraduate) Degree Course.

The University 1is recognised by the
University Grants Commission under 12(B)
of University Grants Commission (UGC)
Act, 1956 and the Bar Council of India
(BCI), New Delhi. It is also a member of
Association of Indian Universities (AIU),
New Delhi and Consortium of National Law
Universities.

NGPUR

The University is making rapid progress
towards the dream of achieving excellence
in the field of legal and justice education
with its dedicated faculty+ members,
research associates, research scholars,
students and staff under the dynamic
guidance of the Chancellor, Hon’ble Shri ™
Justice Atul S. Chandurkar, Judge, Supreme
Court of wfIndia and.« Hon’ble Vice
Chancellor, Prof. (Dr.) Vijender Kumar.

MNLU,

e, |




THE CONFEREN CE Yl

The Narcotic Drugs and Psychotropic Substances
(NDPS) Act, 1985 has constituted the cornerstone of
India’s drug control regime for nearly four decades.
While the Act has played a central role in regulating
narcotic offences, its implementation has engendered
complex jurisprudential questions and significant
practical challenges, necessitating sustained academic
scrutiny and informed policy dialogue.

In this context, the University proposes to organise a
Two-Day National Conference titled “Four Decades of
the NDPS Act, 1985: Jurisprudential Evolution,
Contemporary Challenges, and India’s Visionary Roadmap
towards a Drug-Free India by 2047.” The conference
seeks to bring together legal scholars, members of the
judiciary, law enforcement authorities, public health
experts, civil society organisations, and specialists in
narcotics control to critically examine emerging
judicial interpretations and contemporary

enforcement concerns. |

The conference aims to provide a rigorous academic
platform for deliberation on the evolving legal
framework governing narcotic offences, with
particular emphasis on procedural safeguards,
evidentiary standards, bail jurisprudence, sentencing
principles, and the broader constitutional and
institutional challenges arising in the enforcement of
the NDPS Act.

Conducted over two days, the conference will feature
three plenary sessions designed to . ensure
comprehensive engagement with both doctrinal and
practical dimensions of NDPS law. Through informed
dialogue and interdisciplinary perSpectives, the
deliberations seek to contribute meaningfully to
contemporary narcotics jurisprudence and the
administration of criminal justice in India.
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interdisciplinary research, and may

address, inter alia, the conference themes
and sub-themes.

Researchers, academicians, legal
professionals, policymakers, and students
intending to participate are required to
submit an abstract clearly indicating the

proposed titl rese ) problem,
obJectlves met logy, ' relevance to
the conference th ected

submissions shall““’bm- !nted by the

-

authors durlng the Technical’ S’“’ess“rﬂﬁ&.&f;d

the Cb_.n_f_e;@&ce in hy-brld mode

It is further proposed that selected papers,

subject to peer review and editorial

scrutiny, shall be published in a special
issue of the Contemporary Law Review.
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CRIMINAL PROCEEDINGS UNDER THE NDPS ACT, 1985,
PROCEDURAL SAFEGUARDS, EFFECTIVE
PROSECUTION AND DEFENCE STRATEGIES.

11

| a\\% ENFORCEMENT RESPONSES FOR
COMBATING NARCOTICS TRAFFICKING, ILLICIT
FINANCIAL FLOWS, AND CROSS-BORDER DRUG
NETWORKS.

111

REHABILITATION & DE-ADDICTION AS A LEGAL
AND SOCIO-INSTITUTIONAL RESPONSE TO
DRUG  DEPENDENCE  AND SOCIAL  RE-
INTEGRATION.

THEMES

IV

CONTEMPORARY CHALLENGES IN REGULATION,
ACCOUNTABILITY AND IMPLEMENTATION OF
NDPS ACT, 1985.
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The following guidelines should Dbe
adhered to while submitting the abstract:

e The abstract should not
exceed 300-350 words and

must be submitted on or
before March 22, 2026.

e All abstracts must be
accompanied by a cover letter
containing the following
details:

o Name of the Author(s)
Theme and Sub-Theme(s)
Email ID of the author(s)
Contact Number of the
author(s)

Postal Address

ABSTRACT

O O O
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GUIDELINES

NOTE: CO-AUTHORSHIP IS PERMITTED TO A MAXIMUM
OF TWO (2) AUTHORS. ALL SUBMISSIONS MUST BE THE
AUTHOR’S ORIGINAL AND UNPUBLISHED WORK, AND
SHOULD NOT BE UNDER PROCESS FOR PUBLICATION IN
ANY OTHER JOURNAL.

LINK FOR ABSTRACT SUBMISSION : CLICK HERE



https://forms.gle/T6WDFHQqkUPmseJk7

The following guidelines should be adhered to
while submitting the paper:

e The word limit of the paper shall be
4000 to 8000 words (exclusive of
footnotes).

« The font style of the paper should be
Times New Roman with fgnt size being
12 for the main text and 10 for the
footnotes.

e The line spacing for the main text and
footnotes should be 1.5 and 1
respectively (Endnotes are not
permitted).

« Margins of 1 Inch should be maintained
on all four sides of the pages.

« Citation Style to be followed is MNLU
Mode of Citation.

FULL PAPER

« The File Name should be in the format
given: Name of Author-Title of paper.
The abstract and full paper have to be
submitted in .doc/.docx fgrmat.

SUBMISSION
GUIDELINLES

e« A plagiarism declaration statement
should be attached along with the full
paper. (The permitted similarity index
1s 10%). The use of Al in writing is
prohibited.

« The abstract and full pz}fper have to be
submitted in .doc/.docx format.

NOTE: THE LINK FOR SUBMISSION OF THE FULL
PAPER SHALL BE SHARED ONCE THE ABSTRACT IS
ACCEPTED.


https://www.nlunagpur.ac.in/PDF/2019/MNLU%20Mode%20of%20Citation%20and%20Guideline%20for%20Researchers.pdf
https://www.nlunagpur.ac.in/PDF/2019/MNLU%20Mode%20of%20Citation%20and%20Guideline%20for%20Researchers.pdf

To encourage academic excellence and high-quality scholarly
contributions, the following awards shall be conferred:

o Best Research Paper Award

o Second Best Research Paper Award

o Best Presenter Award

o Second Best Presenter Award

The criteria for “Best Paper” includes adherence to all the
rules related to formatting, payment of the requisite fee and
the deadlines specified for submission. All selected presenters
shall receive certificates of presentation, and award winners
shall be recognised during the Valedictory Session.

AWARDS

SUBMISSION OF
ABSTRACT
MARCH 22, 2026
SELECTION OF
ABSTRACT
MARCH 24, 2026

REGISTRATION AND
PAYMENT OPENS
MARCH 24, 2026

REGISTRATION
CLOSES
MARCH 28, 2026

MANUSCRIPT
SUBMISSION
APRIL 07, 2026
CONFERENCE
APRIIL 10-11, 2026

TIMELINE



Abstract selection will be communicated via email. After
the selection of the Abstract, participants are required to
pay the registration fees (exclusive of accommodation
charges) and upload the receipt to the registration form.
Fee payment for registration can be done through the
link provided through email. The last date for payment of
the registration fee is March 28, 2026.

REGISTRATION
DETAILS

Registration Fee:

Students & Research Scholars

 Single Authorship — Rs. 700

e Co-Authorship — Rs. 1,000

Academicians and Professional
 Single Authorship — Rs. 1,200
e Co-Authorship — Rs. 1,500

Non Presenting participants - RS. 400
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OUR TEAM

PATRON-IN-CHIEF PATRON
PROF. (DR.) VIJENDER KUMAR SHRI DEEPAK L. BHAGWAT
HON’BLE VICE CHANCELLOR REGISTRAR

CONFERENCE CO-ORDINATORS

~ By

PROF. (DR.) SHILPA JAIN DR. TRISHA MITTAL
PROFESSOR OF LAW ASSISTANT PROFESSOR OF LAW

DR. DIVITA KOTHEKAR DR. ILA SUDAME
ASSISTANT PROFESSOR OF ASSISTANT PROFESSOR
LAW OF LAW



STUDENT
CONVENORS

NAMAN SHARMA VINEET
namansharma@nlunagpur.ac.in vineet@nlunagpur.ac.in

NANDINI
nandini@nlunagpur.ac.in

SHASHWAT RAUT ALEN THOMAS

hashwatraut - ac.i PALLATTU
usshairant@n e Ac i alenpallattu@nlunagpur.ac.in

CONTACT US
ncndps@nlunagpur.ac.in

FOLLOW US ON:
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https://www.instagram.com/ndps_conference_26?igsh=N21uajRwNWMzN2o4
http://www.linkedin.com/in/ncndps2026

